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5907- S H R I R A M  P R A S A D  D E S H - 
M U K H  : W ill he M inister o f IN F O R ­
M A T IO N  A N D  B R O A D C A S T IN G  be

f leased to refer to the reply given to 
Jmtarred question N o. 3324 on 13th 

July, 1977 regirding selection for the 
p:)'.r o f A;%.‘^tant Station Director through 
U .P .S .C . and state

fa") the names and the D ivision  secured 
by the five persons mentioned in their 
graduation ;

(b) whether the m inim um  educational 
q u alifi:u ion s for the post o f Assistant 
Station Director is B .A . (znd D ivision );

(c) i f  so, the grounds for relaxation to 
these person; m  the minim um  quali­
fication ; and

Cd) whether Government would like to 
review their cases ?

T H E  M IN IS T E R  O F  IN F O R M A T IO N  
A N D  B R O A D C A S T IN G  SH R I L . K -  
A D V A N I ) : (a) T h e follow ing five 
persons are sim ple Grsduates w ith the 
D ivisions secured by them indicated 
against each

(b) whether hundreds o f landlords 
are not paid rent for number o f years and 
n im b ir  o f such cases ; i f  so; whethei 
I t  IS undsr ac"n'e cn sid era tio n  o f the 
M m istry to m ike pajm ents;

Cc") w ie th ir  Im ilords are demanding 
m ir i  finr w 'l ’cH th ?y  are untitled to  
a;r)'.l-n<j to th? ch in gid  circumstances; 
and W 'i?thar it i>-. irn h r th? activc con- 
sid!'-arion of tlie M inistry to acquire 
such land

(d") w 'leth eriM s also under tn - active- 
c->n.{deration o f the D ifence M in istry 
to m tk ' piym ;nt for om pensarinn to 
laTl'"i-l<  w n ; e  land has sine: been 
acquired for Defence purposes, bur nor 
paid ; a n i

(c) i f  so, within what time such imv-  • 
ment is to be made ?

T H E  M IN IS T E R  O F  D E F E N C E  
(SH R I JA G JIV A N  R A M ) : ( 0 The
t tal area f  private landr in Jammu 
D in s i  >n occtpied by the Arm y is 14883 
acres. It will n t be in Pubhc interest, 
to give the T eh 'il-w isc break-up.

S .N o. Name D ivisio n
Secured

(i)  Shri N itra  Singh Rawat . I l l

(2) Shri P. S. Rangachar . II

(3) Smt. A . Sivaraman . . I

(4) Shri B. Thanm awia . . I l l

(5) Shri Rattan Singh . i i r

(b) T. îe minim um  educational 
Q  iV ification prescribed for the post o f 
A;si^tant Stacion D irector is ‘ Degree 
o f a recognised U niversity or equivalent,

(c) and (d). D o not arise.

Rent for are* tinder Army Ocra- 
pctlon in Jumma Division of J & K

5908. SH R I B A L D E V  S IN G H  
J .\S R O T H A  : W ill the M in ister of 
D E F E N C E  be plea.ed to state '.

(a) W hat is the total area under the 
A rm y occupation and defence personnel 
T 'T iil-w is e  , in Jammu D ivision  o f 
J.'&  K . State ;

{.o) A c c 'rd in g to  available in f rmntirn, 
there are 59 c scs < f  requisitioning where 
payment o f  rent/rental compen>ation is 
hold up f  r want < f  finalisation o f  hiring 
arrangements cm n letio n  ■ f  requi ition- 
ing pr 'cedurcs. Each buch c^sc m ry in­
clude .ne r m re persons. In ;!Jditioa, 
payment r f  compensation f. r .-Jfio :'creS  
required for certain schemes is tlr<' to 
be finalised. T h e 1 cal M ilitary Lands 
and C an r nments authi riticsa r e  pr< gress- 
ing thc.se cases.

(c> It is a fact th^t tne landl rds are 
dem 'nding m re rent. Increases in rent 
payable for requisiti ned Lnd* arc to be 
rcgul.'ted under the provi;,ions o f the 
J .& .K . R A IP  A ct 1968 and as and when 
rental c mpensaaons fre revi.'ed by the 
c >mpc-tent civil auth rity under the A ct, 
requisite payments will be prranged.

In the c-i^e f  hired Unds rent is being 
paid in acc rdance w i'li the hirinp agree­
ments already entered i n t '. It is pr>. p sed, 
t ' acquire gcaduully i.ll lands which are 
.-equired o i  lo ig  term baf-' Ŝ

(d) and (e). A b 'U t 600 acres o f  land 
liis  '.Ire.idy b.\-n a c q a ite i. Payment w ill b e - 
m ide as and wh^.i ine uvard is given by 

Xhe c  mpetent c iv il a' lh  rilies prescribed 
under relevant legi>Uti ’n i.




